FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulation 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
KREATIVE PR ITED

RELEVANT PARTICULARS

1. |NAME OF CORPORATE PERSON KREATIVE INFRAZONE PRIVATE LIMITED
2. | DATE OF INCORPORATION OF CORPORATE | 10.01.2013
PERSON

3. |AUTHORITY UNDER WHICH CORPORATE | ROC KANPUR
PERSON IS INCORPORATED /REGISTERED

4. | CORPORATE IDENTITY NUMBER / U70102UP2013PTC054566
LIMITED LIABILITY IDENTITY NUMBER OF
CORPORATE PERSON

5. |ADDRESS OF THE REGISTERED OFFICE E-4, Tajnagri, Phase-2, Near Hotel Courtyard by
AND PRINCIPAL OFFICE (IF ANY) OF Mariott, Sector-E, Fatehabad Road, Agra, Agra
CORPORATE PERSON Uttar Pradesh, India, 282001

6. | LIQUIDATION COMMENCEMENT DATE OF | 15.07.2025
CORPORATE PERSON

7. | NAME, ADDRESS, EMAIL ADDRESS, Pramod Kumar Sharma
TELEPHONE NUMBER AND THE Registered Address: H.No-16, Dasharath
REGISTRATION NUMBER OF THE Kunj-B West Arjun Nagar, Agra,
LIQUIDATOR Uttar Pradesh, 282001

Email: pksharmafcs@gmail.com

IBBI Registration No.

IBBI/IPA-002/IP-N00110/2017-18/10258

8. | LAST DATE FOR SUBMISSION OF CLAIMS | 14.08.2025

Notice is hereby given that the KREATIVE INFRAZONE PRIVATE LIMITED has

commenced voluntary liquidation on 15.07.2025.

The stakeholders of KREATIVE INFRAZONE PRIVATE LIMITED are hereby called upon to

submit a proof of their claims on or before 14.08.2025, to the liquidator at the address

mentioned againstitem 7.

The financial creditors shall submit their proof of claims by electronic means only. All other

stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Place: Agra Name and Signature of the Liquidator

Date: 16.07.2025 PRAMOD KUMAR SHARMA
IP Registration No. IBBI/IPA-002/1P-N00110/2017-18/10258
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CHANGE OF NAME

I, PRERNA SOOD, D/O Shn
5 C SOOD, R/O H-1101,
Grrand Ajnara Heritage, Sector
74, NOIDA, U.P.- 201301,
shall henceforth be known as
PRERNA 500D SAH, vide
an Affidavit dated 11.07.2025
and attested by Notary Public
at New Delhi on 15.07.2025.

Karnataka Bank Ltd.

Your Family Bank, Across [ndia,

Regional Office: Dethi Phone : 011-40591567(Ext-240)

ANANT RAJ LIMITED

(CIM: L45400HR1985PLCD21622)
Registered office: Plol No. CP-1, Sector-8, IMT Manesar,
Gurugram, Haryana-122051 Tel: (0124) 4265817,
Head Office: H-65, Connauwght Circus, New Delhi-110001
Anant Raj Limited  Tel: 011-43034400, 23324127, 23323880, 431582879
Email: secretarial@anantrajlimited.com Website: www.anantrajlimited.com

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES OF ANANT RAJ LIMITED

Pursuant 1o SEBI Circufar No. SEBHOMIBSDMIRSD-Pol/PiCIR2025/47 dated July 2.
2025, sharsholders are hershy informed that Special Window is opened for a perlod of
slx months from July 7, 2025 to January 6, 2026 1o facilitate re-lodgement of Transfer
Request of Physical Shares.
This facility is available for Transler Deads lodged prioe to the deadline of Ageil 01, 2019, and
which were rejecied, returned or nol aftended dus bo deliciencies in documents process or
otherwise.
chareholders who have mizsed an eadiar deadline of March 31, 2021, are requested fo
avail this opportunity by furrshing the necessary documents io the Company's Hagistrar
and Shara Transfer Agent|.e. Alankil Assignmenis Limited, 205-208 Anarkali Complex,
Jhandewalan Extension, New Delhi-110055. Copy of the above Circular is also available
ir the Company's websits (www.anantrajlimited.com) under "invesiors” section
For Anant Raj Limited
Sd/-
Neera] Kumar
Company Secretary
Membership No. A55302

Place : New Delhi
Date : 16-07-2025

Plot no 8-B first floor Rajendra Park | E-Mail : delhiarm@ktkbank.com

Pusa Road Website : www.karnatakabank com

New Delhi-110060 ClN : LBS110KA1924PLCO01128
REGIOMNAL OFFICE, DELHI

Mr. Mohd Imran Sio Mr. Afzal Mr. Afzal 3/o Shaukat

Rio Khasra No.37, Rio Khasra No.37, Jagatpur Lala Begum,

Jagatpur Lala Begum, Tehsil and District Bareilly -243005,

Tehsil and District Bareilly -243005, Littar Pradesh Also at:282/10, Ejaj Magar,

Utiar Pradesh Gontlya Bareilly-24003,Uttar Pradesh

Sirf Madkam,

The PS Term Loan A'c No.9037001800008601 dated 10.11.2021 for Rs.18,00,000.00, the
cradit facility availed al Bareilly Branch, Uttar Pradesh, by You No.1) Mr. Mohd Imran
Sio Mr. Afzal and You No.2] Mr. Afzal Slo Shaukat, are the Joint applicants under PS
Term Loan Accound, has been classified as Non-Performing Asset on 05.04.2025, and
that aclion under SARFAES| Act has been initiated by issuing a detailed Demand Nofice
under Section 13(218(3) of Securilisation and Reconstruchion of Fimancial Assets and
Enforcement of Security InterestAct: 2002 by the Authonsed officer of the Bans on 31.05.2025.
fo the parties concemed. The said Demand Motice sent by speed post with acknowledgments
W abive mentionad addresses, have been relumed undelivered. Hence, we have publishad
the contents of the Dermand MNofice by way of this Mofice by cbserving the procedures |aid
down in the SARFAES] Act 2002 The balance:az on 30.05.2025 i 2. Rs. 18,69,196.09
(Rupees Eighteen Lakhs Sixty Mine Thousand One Hundred Ninety Six and Paisa
Nine Only) Under Overdrafl Account No. 3037001800008601 with fulure rate of interest
i@ 10.79% compounded monthly with effect from 10.05,2025, You are called upon 1o
pay the same within 60 days from the date of this paper publication.

BRIEF DESCRIPTION OF MORTGAGED PROPERTY:

All that Part and Farcel of Residential property being equitable morigage situated al
KhasraNo 37, Jagatpur Lala Begam Pargana Tehsil and District Baredly, measuring 8:3.61
2om., belonging to Mr. Mohd Imran.

Please note that |, the Autharised Officer of the secured creditor Bank intend to enforce the
aforesald sacurities in the event of failure to dischargs vour liabilities in full on or before the
expiry of 60 days from the date of this publication.

PLACE: Bareilly 2d/- For Karnataka Bank Lid

DATE; 16.07.2025 Chief llﬂnag_ﬂl & Authorised Officer

SMART FINSEC LIMITED
(Formerly Known as Kevalin Securities Limited)
CIN:- LT748530L1995PLCOB3562
Reg. Off. F-88, West Distrct Centre, Shivaji Enclava,
Rajouri Garden, New Delhi-110027
Emall Id:- smartiinsec@gmail.com, Website: www.smartfinsec.com

Special Window for Re-Lodgement of Transfer Requests of
Physical Shares
Matice to Shareholders is hereby given thal, in terms of SEBI Circular No.
SEBI/HO/MIRSD/MIRSD-PoD/P/CIR{2025/97 dated July 2nd, 2025, a
Special Window has been opened for a period of six months, from Tth
July, 2025 to 6th January, 2026 lo facilitate re-lodgemenl of transfer
request of physical shares.

This facility is available for lransfer deeds lodged prier to st April, 2019
and which were rejected, returned, or not attended to due to deficiencies
in documentation’ process! or otherwise.

Curing this period, the securities that are re-lodged for transfer (including
those requests that are pending with ihe company/RTA, as on date) shall
be issued only in demat mode and due procedure must be followed.

shareholders who have missed the earier deadline of 31st March, 2021

are requested to avail this opporlunity by furnishing the necessary

documents to the Company's Registrar and Transfer Agent i.e. Mfs Alankil

Assignments Limited, 205-208 Anarkali Complex, Jhandewalan Extension
New Delhi-110055,

For, Smart Finsec Limited

ad/-

Rajvinder Kaur
Company Secretary & Compliance Officer

Flace: Delhi
Date: 16.07.2025

Regd. Office: YES BANK House, O 'Western Express: Highwany,

YES BANK Santacruz (E}, Mumbas 400055, India Telephors No, +51(22) 50491 9500,
BROT FB00 Fax: #31 (2212693 2366 Website: www, yeshank.in
Email ld; shareholdarsi@yeshank in; vibhor gupta 1@ yeshank.n
CIN-LES180MHI00IPLC 143245

YES BANK Limited ("YBL" | “Bank”) invites bids {"Bsd™) from interested buyers for sake of i3
propery stuated at Plod Mo, B-85, First Floar, Defence Calony, New Dethi-110 048 described as
bedaw on “As is where is", " As is what is", "Whatever thereis™ and "No recourse” basis.

The reserve price [“Reserva Price”) fed farthe progerty is Rs, T.01 Cr. (Rupeas Seven Crora
OneLakh Onlyl. The earmest money deposit (“EMD") is of Rs. 70,10 Lacs (Rupees Seventy
Lakh & Ten Thousand anly), Sank acocount datails for depaztng the EMD and modeof paymant
5 &sgiwen in tha terms and condibions of the saleof the Asset. For detaiiad lerms and conditians
of the sale, please refer to the link provided on ihe. official websile of the Bank (e,
ittpa:iwhw yesbank infabout-usimediataucion-proparty),

Interested bidders ane heraby advised 1o oo their own dee dédgence in relation 1o Me sad propey
bedora submissicn of bids,

Kindly note that the Bank reserves the right not by go aheed and | or cancal the proposed sala &
amy stage withoud assigning any raason thersof. The decision of the Bank in this regand shall be
firial aned binding

Date: 17.07.2025 Place: New Delhi

YES BANK LMIT

FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 af the insalvency and Bankruptey Board of lnala
(Voduntary Ligutdation Procass) Regulation 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

KREATIVE INFRAZONE PRIVATE LIMITED
RELEVANT PARTICULARS I

L | NAME OF CORPORATE PERSON | KREATIVE INFRAZONE PRIVATE LIMITED |
2 | DETE OF INCORPORATION OF CORPORATE | 100015013
PERGOMN

3. | AUTHORITY UNDER WHICH CORPORATE | ROC KANPUR
(PERSON 5 INCORPORATED /REGISTERED)
4. | CORPORATE IDENTITY NUMBER / U7 CI02UP201 3PTCOS4S66

LIMITED LIABILITY [DENTITY. NUMBER GF

5 |ADDRESS OF THE REGSTERED OFFICE | E-4, Tajragrl Phase 2, Neer Mot Courtyard by
MO PRINCIPAL OFFICE (IF ANY) OF Mamcet. SectorE, Fatehabad Road, Agm. Ada

CORPORATE PERSON | Utier Pradesh, India, 282001

G, | LEIDSTION COMMENCEMENT DATE OF | 15072025

CORPORATE PERSON

[ NAME, ADDRESS, EMAL ADDRESS,

TELEPHONE MUMBER AND THE

REGISTRATION MUMEBER OF THE

LICLIIDAT R

| Pramod Kumer Sharma

Registered Address; HMG-16, Deasharath

Kuing B West Ajun Nagar, Agra,

Utk Praiesh, 282001

Emall: phshamafes@amal.com

IBE Registration Mo,

BB IPADCEAPNOCLL0, 201 7-18 /102 58
B |LAST DWTE FOR SLIBMISSION OF CLAIMS | 14.08.2028 ' '
Motice |5 haraby Eiven that the KREATIVE INFRAZONE PRIVATE LIMITED has
commencad valuntary liguidation on 1507 2025,
The stakeholders of KREATIVE INFRAZONE PRIVATE LIMITED are herely colled wpon to
submit a prood of their claims on or before 14,08 2026, to the liguidator at the address
meantioned agamst tem 7,
The finandial creditors shsdl submit Thedr proal of claims By electronis maans only, S olher
stakeholders may subrmit the proof of claims in person, by post or by electmnis: means:
Submission of false or misieeding preods of ¢laim shall attraat penalties.
Flace: Agra Mame and Signatura of the Liguldator

Date; 16.07.2025 FRAMOD KUMAR SHARMA
IF Registration No. IBB1/TPA-D02 IP-NODLL0/2017-18,/10258

e |

Invitation of bids for sale of property by way of e - auction owned by YES Bank Ltd.

Property Owner Description
YESBankLtd, | 1) The propery availabée for e-auction comprises of first fioor portion in @
B+C+3 shoried byilding, built on a freehdld plof admeasunng 2,925 5q, ft
2! The area of the said floaris 2 285 5.1,
3) The itk and possassion of the propery is hald with Yes Bank Lid
4 The: propenty is abutfing a notified strest [i.e Bhasham Pitamah Marg,
Defensa Colomy), |
Timelines:
SrMo Bctivity Date & Time
T nspechion af the propary Juby 17, 2025, ta July A0 21025
Z Submission of bids alerg wilk EMD July 31, 2025, S50 PM
3 E-aucson & Declaralion of successful bidder | Aug 01,2025, from 11,00 8k % 2:00 PM

Sd- [Authorized ﬂfﬁr.'g)}l

FORM NO. 14 [See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER - Ll
DEBTS RECOVERY TRIBUNAL DELHI(DRT 2)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.

RCM0/2025

UNION BANK OF INDIA 08-07-2025

Versus
” M/S HOLYSTAR NATURAL RESOURCES PVT LTD

{CD 1) M's Holystar Natural Resources Pwvi Lid

(CD 2) MR. PRADEEP PALIWAL, DIRECTOR & AMP; GUARANTOR B-2/13,
Vasant Vihar, New Delhi-110057

(CD 3) MR. VINAYAK BHAT, DIRECTOR & AMP; GUARANTOR C-1, First
Floor, Green Fark Extn. New Delhi-110016

Also At: SC Temple Square, Railway Stabon Road, Kasara God, Kerala-
670121

This is to nolify that as per the Recovery Cerfificate issued in pursuance of
orders passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL
DELHIDRT 2) in TAM272/2022 an amount of Rs 30067969.62 (Rupees
Three Crore Sixty Seven Thousands Nine Hundred Sixty Nine And Paise
Sixty Two Only) along with pendenteliite and future interest @ 16.75% Simple
Interest Yearly w.ef 14/01/2015 till realization and costs of Rs 151000
{Rupees One Lakh Fifty Onae Thousands Only) has become due against you
{Jointly and severally/Fully/Limited).

2. You are hereby directed fo pay the above sum within 15 days of the receipts
of the notice, failing which the recovery shall be made in accordance with the
Recovery of Debts Due to Banks and Financial Insttutions Act, 1993 and Rules
there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours
assets on or before the next date of hearing.

4. You are hereby ordered to appear before the undersigned on 08/08/2025 at
10:30.a.m. for further proceedings.

5. In addition to the sum aforesaid, you will also be liable to pay:

{a) Such interests as is payable for the period commencing immediately after
this notice of the certificate / execution proceedings.

(b} All costs, charges and expenses incurred in respect of the service of this
notice and warrants and other processes and all other proceedings taken for
recovering the amount due,

Given under my hand and the seal of the Tribunal, on this date: 08/07/2025

RECOVERY OFFICER
DEBT RECOVERY TRIBUNAL, DELHI (DRT 2)

Registered Office; HDFC Bank House,

=
F! HDFC BANK Sanapatb Bapat Marg, Lower Pared (\Wesl),

LS 3
We understand your world | Mumbai - 400 013 and having one of its office as

Refail Portfolio Management at HOFC Bank Ltd, 151 Floor, I-Think Techno Campus,
Kanjurmarg (East) Mumbai — 400042

SALE INTIMATION AND NOTICE FOR SALE

OF SECURITIES PLEDGED TO HDFC BANK LTD.
The below mentioned Bomowers of HOFC Bank Lid, (the "Bank™) are hereby nofified
regarding the sale of securfies pledged to the Bank, for availing credit facilities in the
nature of LoansiOverdrall Against Securibes
Due to persistent default by the Borrowars in making repayment of the outstanding dues as
per agreed loans [ facilities terms, the below loan accounts are classified as NPA (Naon-
Parforming Assel). The Bank has isseed loan recall notice 1o these Borrowers, inchuding
the final zale notice on the below-meantioned date whereby, Bank had invoked the pledge
and provided 7 days' time to the Borrower to repay the enlire autstanding dues in the below
accounts, failing which, Bank would be at iberly to sell the pledged securties without
issuing further notice m this regard
The Bomowers have neglected and falled 1o make dus repayments, thersfora, Bank in
exercise of #s rights under the loan agreement &2 5 pledges has decided to 2ell f dispose
off the Securities on orafter 24" July 2025 for recovering the dues owed by the Bomowers
to the Bank. The Borowers are hereby notified 1o tresl this a5 & nolice of sale in
compliance: of section 176 of the Indian Contract Act. 1872, The Bomowers ane, also,
notified that, if atany time, the valug of the pladged sacurities fals furthar due to volatility in
the stock markeal to ereate flurther deficiency i the margin requirement then Bank shall at
Hs discredion selt the pledged secunty within one {1} calendar day, without any further
notice in this regard, The Bomower(s) shail remain liable to tha Bank for rapayment of
any remaining oulstanding amount, post adpstmen] of the proceeds from sale of
pledged securibies

Sr.| LoanAccount . Outstanding Date of

No. Number FAOWES:3:Jbana I ﬂ?{gﬂ%g Sale Notice
1 [ KEXXOOOKRA]T |AJ8Y KUMAR BARICEK | 1,87 87253 | 16-07-2025
2 [ ROCOOOKXA08T |PALLAYI MISHRA | 6808833 | 1607-2025
3| KKXXXXXXXKGOGD [GAURAY KHARBANDA | 14382976 | 16-07-2025
Date : 17.07.2025 adi-

OSE 2151 456 ‘ﬂ punjab national bank

the name you car BANK wpon !

el o el

STRESSED ASSET MANAGEMENT DIVISION (SAMD), HEAD OFFICE
PLOT NO.4, SECTOR-10, DIVARKA, NEW DELHI-110075
Email: hosastrawilful@pnb.co.in

SHOW CAUSE NOTICE Date:- 22.05.2025
To,

M/s HL Hotel & Resort Pvt Ltd. (Corporate Guarantor) 18, 1st Floor, Chanderlok
Enclave, Pitampura, New Delhi-110034.

Dear Sir(s)/Madam(s)

Reg.: Show Cause for Identification of Wilful Default in the loan account of M/s AB
World Trade Pvt. Ltd. with the Bank

Bank has observed events of willful default in your account. Hence, Borrower and its
related parties are eligible for the process of willful defaulter. Itis also observed that all the
events of Wilful Default are intentional, deliberate, calculated and meeting the conditions
set out in RBI Master Directions RBI/DoR/2024-25/122 DoR.FIN.REC.No.
31/20.16.003/2024-25, 30July 2024.

The facts of the matter were placed before the Committee for Identification of Wilful
Defaulters (i.e. ‘Identification Committee-II’) constituted in consonance with the RBI
guidelines. The Committee, in its meeting held on 21.05.2025, after going through facts of
the matter & evidence on record, has concluded that event(s) of default has/have occurred
in the account which is/are wilful and substantial to classify you as ‘Wilful Defaulter’, inter
alia for the following reasons:

Capacity to Pay:

The borrower / guarantors defaulted in payment / repayment obligation to the Bank even
though they have capacity to pay. As per CR, Net Means of the proprietor / guarantors are
asunder: -

Reg. off.: 410-412,18/12, 4th Floor, WEA, Arya Sarrial | e, =
Road, Karol Bagh, New Deihi-110005, ._:;, Eiﬁ}li-leétnance
Cotp off.; 716-717, 7th Floar, Tower B, Warld Trace Tower, L —

Sector 16, Noida, 201301, U.P., Ph: +91 120 4290650:/52/53/54/55. Email; mfofcsifinance.in
Legat@esifinancain,, Web.: www.cslfinance In, GIN: L7489901L1992 PLC0OG1 462

DEMAND NOTICE

Whereas the Borrower/Guarantor(s)/Mortgagor(s) mentioned heraundar had availed
the financial assistance from CSL Finance Limited (GSL). We state that despite
having availed the financial assistance, the Borrower'Guarantor{syMortgagor(s) (alk
singularly or together referred to as “Obligors™) have committed various defaults in
repayment of interest and principal amounts &s per dug dates. The account has been
classified as Non-Performing Asset on the respective dates meantioned heraunder, in
the books of CSL, consaguent to the Authorized Officer of CEL under Securitization
and Reconstruction of Financial Assats and Enforcement of Security Inferest Act,
2002, and in exercise of powers conferred under Section 13(12) read with Rule 3 of
security Interest (Enforcament) Rules, 2002 issued Demand Notice on respective
dates mentionad herein below under Section 13(2) of SARFAES| Act, 2002 calling
upon the Obligors and‘or thair Legal Heir{s)/Legal Reprasentative(s), to repay the
amount mentioned in the notice togather with further interast at the contracteal rate
on the amount mantioned in the notices and incidental expenses, cost, charges eic
until the date of payment within 60 days from the date of receipl of notices.

The Obligors are hereby informed by way of public notice about the same

Mame of Obligors/Legal Heir{s)/ Total Outstanding

(Amt. in Cr)
Name (Sh./Smt.) Net Means (in crore) | Supporting Document
Darshan Paul 3.45 05.01.2019
Sunita Goyal 0.37 05.01.2019
M/s Homeland City Projects Ltd. 4.35 30.04.2019
M/s H.L. Hotel & Resort Pvt. Ltd. 1.80 31.03.2018 (ABS)
M/s HA Estates Pvt. Ltd. 3.61 30.04.2019
M/s GH City Projects Pvt. Ltd. 0.77 30.04.2019
M/s GH Estate Pvt. Ltd. 1.46 30.04.2019

Diversion of Funds:

As per Forensic Audit Report dated 05.03.2021 of M/s Parshotam & Associates (CA), the
borrower is maintaining Current Account No.50200011389855 with HDFC Bank without
permission of lender Bank (PNB) and majority of sale proceeds are routing through HDFC
Bank instead of Punjab National Bank. Huge sum of debtors is collected in HDFC Bank
Account N0.50200011389855. Such practice is against the condition as mentioned in the
sanction letter. To the above observation of the Forensic Auditor, the borrower had
submitted reply to the Forensic Auditor that the transactions of the Company were high
value transactions and there was need of online transaction rights for case of doing and for
time saving. The Company had requested PNB for full online transaction rights in the
account but Bank denied to provide the same, due to which they were forced to open
account with HDFC Bank for doing transactions easily. But, the borrower failed to submit
that they have taken permission from lender Bank (PNB) to open / maintain and making
transactions of sale / purchase of the goods with current account of HDFC Bank.

The Identification Committee-Il decided to issue Show Cause Notice to the
borrower/related parties for reason appended below:

Legal Representative(s) dues Events
LAN: SMEDEHO10006111 Rs. Date of Loan
Borrower/ Security Provider 25,595,113 /- Agreement:
Manisha Bhardwaj (Rupees Twenty-Five 31.10.2023
Co-Borrower 1: Ajay Sharma Lag Fifty-Flve Date ol NPA
Both at: Near Asha Ram Inter Thousand One Hundred 04,07.2025
Gollage, Babu Garh, Vikasnagar and Thirteen Only) Date of Demand

Dehradun, Uttarakhand 248138
Co-Borrower 2:

The Combined Public School
Al: Malukawala, Vikaznagar,
Dehradun, Uttarakhand 248148

Ais on 0672025 plus
fulure intargst, penal
intarast, cdsts and
chargas

Nolice: 07.07.2025

Description of the Secured Assets/ Immovable Properties/Morigaged Properlies:
Entire Building Constructed On The Plot Of Land Admeasuring 1180.70 So. Feet |.E.
109.73 Sq. Mtrs, Constructed On Land Part Of Khata No. 49 Of Khasra No. 2028,
Situated At Mauza-Babugarh, Tehsil-Vikasnagar District- Dehradun, Uttarakhand,
Boundaries And Dimensions Of The Property Are As Under: -As Per Title
Documents: Morth: BhoomifSampatti Ashram Vaidik Inter College, Measuring
22 83 Feet, South- Bhoomi Satya Prakash, Measuning 38.33 Feet And Bhoomi
Ramesh Sharma and Aren Sharma, Measuring 70.58 Feet, East: Main Chakrata
Hoad, Measuring 4.33 Feet and Bhoomi Ramesh Sharma and Arun Sharma,
Measuring 18.5 Feet, West- Bhoomi/Sampatt! Ashram Vaidik Inter Coliege,
Measuring 108.91 Feet,

As Per ActualTechnical Valuation Report: Morth- Land Of Asha Ram Vaidik [nter
College, South- House OF Satya Prakash, East- Land Of Ramesh Chand And Arun
sharmaand4'S' Wide Gali, West- Land of Asha Ram Vaidik Inter College

S.No. Name Designation/Status | Charge Levelled

1 | M/s AB World Trade Pvt. Ltd Borrower Diversion of Funds

Director & Guarantor
Director & Guarantor

Darshan Paul
Sunita Goyal

Capacity to Pay,
Diversion of Funds &

M/s Homeland City Projects Ltd | Corporate Guarantor

M/s GH Estate Pvt Ltd Corporate Guarantor

Capacity to Pay

M/s HA Estate Pvt Ltd Corporate Guarantor

~N oo lwiN

M/s GH City Projects Pvt Ltd. Corporate Guarantor

8 | M/s HL Hotel & Resort Pvt Ltd | Corporate Guarantor

In case you feel aggrieved by the aforesaid conclusion of the Identification Committee, you
may make a submission/representation, along with documentary evidence, if any, to the
committee for consideration and show cause as to why you should not be identified as a
“Wilful Defaulter”. Your submission/representation must reach us within 21 days of
issuance of this notice and be sent either to General Manager, SAMD,HO, 3rd Floor, East
Wing, Punjab National Bank, Head Office, Sector 10, Dwarka, New Delhi-110075 or
through ARMB Head Bathinda.
If we do not receive any submission/representation of yours, it would be deemed that you
have nothing to say in your defense against the conclusion of this Committee. Please take
note that pursuant to submission/ non-submission of your submission/representation, the
committee shall proceed to pass an order with regard to identification of the Wilful
Defaulters as per the RBI guidelines.
Identification Committee constituted in consonance with the RBI directives comprises of
the following members:

i. Chief General Manager, SAMD, HO (Head of Committee)

ii. General Manager, CRMD HO

iii. General Manager, TMD HO &

iv. Assistant General Manager, Law Division HO (invitee)
The Identification Committee-Il has authorized the undersigned to send this Show Cause
Notice under her signature. (Neeru Saldi)

Asst. General Manager-Law

the circumstances as aforesaid, the notice is hereby given ta the Obligors andfar their
Legal Heir(s)Lepgal Representativels) that If the said Dbligor{s) shall-fail to make
payment 1o CSL. then GEL shall procesd against the above Secured Asset{syImmouabie
Property [ies) under Section 134 of the said Act'and the applicable Bules entiraly at the
rigk of the said Obligon{s)/Legal Heins)/Legal Rapresentativers) as to the costs and
GONSeduEendes

The said Obligor{s)/Legal Heir(s)/Legal Regresentative(s) are prohibited under the said
Act to transier the ajoresaid Secured Assetis)Ammovable Properiylies), whether by way
of sale, lease or otherwise without the prior written consent of CEL. Any persaon who
confravenes or abets contravention of the provisions of the Act or Rules made thereunder
shadl be hable for imprisonment and/or penalty a5 provided underthe &ct

Date; 16.07.2025 Sdf- Authorized Officer,
Place : Dehradun (Utarakhand) CSL Finance Lid.

Place : DELHI - HARYANA HDFC BANK LTD.

FORM NO. 14 [See Regulation 33(2)]
OFFICE OF THE RECOVERY OFFICER - Il
DEBTS RECOVERY TRIBUNAL DELHI (DRT 2)
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

DEMAND NOTICE

NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBETS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAXACT, 1961.

| 07-
RCI176/2024 UNION BANK OF INDIA 07-07-2025
Versus
” VINAY MITTAL
(CD 1) VINAY MITTAL

MS TRADING CO. E-46, IST FLOCR PREET VIHAR, DELHI NEW Central, DELHI-
To0ee2

(CD2) SHRIVK. GUPTASID SHRIRAM KUMAR GUPTA

A-149, 15t Floor, Chander Vibar, |P... Extension, Patparganj, Delhi

Also At: F-13/5, Raj Nagar, Ghaziabad, UP.

This is to notify that as per the Recovery Cerificate issued in pursuance of orders passed
by the Presiding Officer, DEBTS RECOVERY TRIBUNAL DELHI{DRT 2)in TA/1996/2022
an amount of Rs 43278288.03 (Rupees Four Crore Thirty Two Lakhs Seventy Eight
Thousands Two Hundred Ninety Nine And Paise Three Only) slong with pandentafite
and future interest @ 15.25 % Simple Interest Yearly w.ef, 171202022 1l reakzation and
costs of R 150000 | Rupees One Lakh Fifty Thousands Only) has become due against
you [ Jointly and severallyFullyLimited).

2, You are hereby dérecied fo pay the above sum within 15 days of the receipis of the
nalice, failing which the recovery shall be made in accordance with the Recovery of Debls
Due to Banks and Financial Institutions Act, 1993 and Rules there under,

3, You are hareby ordered fo declare on an affidavit the particutars of yours assets on or
before the next date of hearing,

4, You are hereby ordered to appear bafore the undersigned on 1310872025 at 10:30 a.m.
for further proceedings.

5. In addition fo the sum aforesaid, you will aso ba kable to pay:

(&) Such interests a5 is payable for the penod commencing immediately after this nolice of
the certificate execufion proceedings.

(b) All eosts, charges and expensas incurred in respect of the ssrvice of this natice and
warrants and other processes and all other proceedings taken for recovering the amaount
dua

Given under my hand and the seal of the Tribunal, on this date: 07/07/2025,

RECOVERY OFFICER
DEBT RECOVERY TRIBUNAL, DELHI (DRT 2)

Rasandik Engineering Industries India Limited

(CIN: L74210HR1984PLC032293)
Reg. Off: Plot No. 1, Roj-Ka-Meo Industrial Area,
Sohna, District Nuh, Haryana - 122103
Web: www.rasandik.com Email: cs@rasandik.com
NOTICE OF 41ST ANNUAL GENERAL MEETING OF
RASANDIK ENGINEERING INDUSTRIES INDIA LIMITED
AND E-VOTING INFORMATION

Notice is hereby given that:

1. The 41st Annual General Meeting ('"AGM') of Rasandik Engineering Industries India
Limited ('the Company') will be held on Friday, August 01, 2025 at 11:00 A.M. (IST)
through Video Conferencing (‘'VC')/ Other Audio-Visual Means ("OAVM') to transact
the businesses as set forth in the Notice of the 41stAGM ('Notice"). The venue of AGM
shall be deemed to be the Registered Office of the Company i.e. Plot No. 1, Roj-Ka-
Meo Industrial Area, Sohna, District Nuh, Haryana - 122103. The Company has
engaged MUFG Intime India Private Limited (‘MUFG’) to provide VC/OAVM facility
along with facility of remote e-voting and e-voting at the AGM to its members (together
referred to as ‘E-Voting’).

2. Inaccordance with the MCA general circular no. 09/2024 dated September 19, 2024,
circular no. 09/2023 dated September 25, 2023, circular no. 10/2022 dated December
28, 2022, circular no. 20/2020 dated May 5, 2020 read with general circular No. 14/
2020 dated April 8, 2020 and general circular no. 17/ 2020 dated April 13, 2020
(collectively referred to as ‘Circulars’), the Notice and Annual Report for the financial
year 2024-2025 have been sent in electronic mode only to all those members whose
email addresses are registered with the Company/Registrar & Share Transfer Agent
(‘RTA’)/Depository Participants (‘DPs’) as on July 04, 2025. The electronic dispatch of
the Notice and Annual Report to the members through e-mail has been completed on
Thursday, July 10, 2025. The Notice and the Annual Report is also be available on the
website of the Company at www.rasandik.com and on the website of MUFG at
https://instavote.linkintime.co.in/.

3. Pursuant to the provisions of Section 108 of the Companies Act, 2013 read with Rule
20 of the Companies (Management and Administration) Rules, 2014, the Company is
pleased to provide e-voting facility to the members to cast their vote electronically on
all resolutions as set forth in the Notice. The Ordinary and Special Businesses, as set
outin the Notice will be transacted only through voting by electronic means.

4. The remote e-voting period will commence at 9:00 A.M. (IST) on Tuesday, 29th July,
2025 and ends at 5:00 P.M. (IST) on Thursday, July 31, 2025. The remote e-voting
module shall be disabled for voting at 5:00 P.M. (IST) on Thursday, 31st July, 2025.
Once the vote on a resolution is cast by the member, the member cannot modify it
subsequently. Amember may participate in the AGM even after exercising his right to
vote through remote e-voting but shall not be allowed to vote again in the AGM.

5. The cut-off date for the purpose of ascertaining the eligibility of members to avail E-
voting facility will be Friday, July 25, 2025 (‘cut-off date’). The voting rights of
members shall be in proportion to their share in the paid-up equity share capital of the
Company as on the cut-off date. Members are eligible to cast vote only if they are
holding equity shares as on the cut-off date.

6. Aperson who acquires the equity shares after the sending of the Notice and Annual
Report through electronic means and holds equity shares as on the cut-off date, may
obtain the login ID and password for E-voting by sending a request at
enotices@in.mpms.mufg.com. However, if the member is already registered with
NSDL and CDSL for remote e-voting then such member may use existing user ID and
Password to cast vote.

7. The members who will be presentin the AGM through VC/ OAVM and have not already
cast their vote(s) through remote e-voting and are otherwise not barred from doing so,
shall be eligible to vote through e-voting system during the AGM.

8. The detailed instruction relating to remote e-voting and e-voting during the AGM are
provided in the Notes forming part of the AGM Notice.

9. Members holding shares in physical mode can get their email address(es) registered
by sending a scanned copy of the signed request letter mentioning the name and
address alongwith self-attested copy of the PAN card and other supporting documents
to RTA at sunil.mishra@in.mpms.mufg.com and/ or to the Company at
cs@rasandik.com.

10. Members holding equity shares in dematerialized form are requested to register/

update their e-mail addresses with their relevant DPs.
In case of any queries or issues regarding attending the AGM through VC/OAVM or
remote e-voting, Members may write to the Company at cs@rasandik.com.
Members can also refer the Frequently Asked Questions (FAQs) for Shareholders and
e-voting user manual for Shareholders available at https://instavote.linkintime.co.in/
or write an e-mail to enotices@in.mpms.mufg.com or call on 022-49186000 or
connect to Mr. Sunil Mishra - Manager, MUFG Intime India Private Limited, Noble
Heights, 1st Floor, C-1 Block, Near Savitri Market Janakpuri, New Delhi-110058

11. Procedure for Attending the AGM and Important points to note:

a) Web-linkto attend: https://instameet.in.mpms.mufg.com.

b) Detailed procedure: Refer Note to the 41stAGM Notice.

c) For queries/issues login: Send an e-mail to instameet@in.mpms.mufg.com or call
022-49186175.

RASAMDIK

Passion For Excellence

For Rasandik Engineering Industries India Limited

TATA CAPITAL LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai - 400013,
Branch Address:3rd Floor, Rajendra Point, 1 Raghunath Nagar, M. G. Road, Agra-282002

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
{Under Rule B(6) R'W Rule 3{1) of the Security Interest (Enforcement) Rules 2002)
E-fuuclion Sake Motica for Sake ol Immovabh Bssels under (he Securilization and Reconsiruclion of
Finanecial Assers and Enforement of Secialy Wb e, 2006 7 The At} read willy proviss b Rule 806)
R Rule 91 ol the Security Interest (Enforcament) Rules, 2002

Loan Account No, 20446202 (Restructured Loan Account
TCFLAD370000011058784) And TCFLAO370000010869400: M,/'s Radha Traders
This is bainfarm fhat Tata Capital Ltd, {TCL) isa nor-banking finance company and incorporatad under
I prrervesicess al e Companies Sel 1958 and havirg its registaned cifice al Peningula Busness Park,
Tawer A, 118 Floor, Ganpalras Kadam Marg, Lower Parel, Mumbalk- 200013 and 3 beanch office
arargs! alher places & Ukar Pracesh (Branch’). Thad vide Orders datec 24,11,2023, the Mahonal
Company Laa Triural (RCLT) Mumbal has duly sanctioned the Scheme of Srangemeant between Taia
Capitdd Fnancigl Servicas Limiled ("TCFSL™) and Tata Cleaniech Capéal Limiled: ("TCCLT] as
transfarars and Tata Capital Limiled {"TCLT) a5 transferes undsar the provesions of Saclions 2306 232
read with Section B8 and olker appiicable peovisions of the Companies Act, 2013 (“zaid Schama’), In
tarmes thiracd, TCFSL and TCOL (Transterar Companies) along wih ils urdartaking hayve mergad with
TCL, 22 a -ghng concer, logalbar wilh all ke properles, sssels, nghls, benshbs, mleoest, dulas,
obfigabans, labilfes, conlracts, agmsamaents secunties ebc wief, 01.01.2024, In pursuzance of the said
Oiieder anid (e Scheme, all the Sty documents sxsculed by TCFSL and & gutatanding n respect
theseaf steod transfemed 10 Applicant Company and thus the TCL is enbted to claim e same fram thea

[Boerowers Co-Borroraers] £ berms tharsod

Wotica & hecely givan to tha pubic in ganeral end in particular %o the balow Borowen'Co- Samméer thal
1he babow dascrbad immavabds property mortgaped io Tata Capital Limited | Secwred CrediforTCL),
the Passessian of which has been taken by the Authoried Dfficer of Tala Capital Limited {Secured
Creditar], wil be sold an 25th Day of August. 2025 "As is whers is basis" & "As is what iz and
whatever thare is & withoul recourse basis”.

Vitsaneas lhe sabe of Secumed a55el s k0 be maca o oo The sacurad dabl and whersas fend wis a
due of a-zum Rs. 2,37,28,022- (Rupees Two Crore Thirty Seven Lakh{s) Ninety Eight Thousand
Twenty Twe Only) which Includes Rs. 1,95,27,135/- in Loan Account No.
TCFLADITOO0O001055784 & Rs. 42.70,887)- In Lean Account Mo, TCFLADITO000010869400 a5 an
03-July-2025 from the Borrawers & Co-Borrowers/Guaraniors, e, (1) Mis Radha Traders,
Through its Proprietor, Shap Murmber 81, Maligan], Agra, Ultar Pradesh- 252005 (2) Mis Rass Bihar
Caterers & Events, Through s Propriefor, Authorised Signatory, Shop Number 01, Sharma
Warked, F Block, Gpp. Chivela Gurucssra, Kamila Magar, Agra, Uttar Pradesh- 282005, (3) Anuradha
Bansal Houze MNumber 35 Inder Enclave, Balkeshwwar, Mear Mahadey Marcle Balkeshwar
Dayalbagh, Agra, Uttar Pradesh- 282004 Aso At A-35, Brij Whar, Kamia Nagar, Agra, Ut Pradash-
AB2005; ¢} Jagdish Prasad Bansal, House Mumber 35, Indar Enclave, Batkeswar, Mear Mahaday
Mandir. Balkeshiaar Cayalbagh, Agra, Ukar Fradash- 282004, (5) Shallesh Bansal, House kumber 15,
Indar Enclave, Bakesiwar, Nasr Mehaday Mandir, Belkestvar Dayelbagh, Agra, Uttar Pradash-
2E200u; (6} Ritesh Bansal, House Number 35, Irder Enclave, Balkeshwer, Mear Mahadev Mandir,
Balkezhwar Dayathagh, Agra, Uiler Pradash- 282004; Alsa A1 Shap Mumber 53, Maliganj, Agra, Litiar
Pradesh- 202005, (Th Archna Bansal, Howsa Humbar 35, indar Enclave, Balkeshwar, Near Mahadey
Mamndir. Bafkesiwar Dayalbagh, gea, UWar Pradesh- 282004, (8) Parul Bansal, House Numbsr 35,
Incker Enchive, Batkeshwar, hear Mashacky Mandir, Bakesswar Dinlbagh, Agra, Uttar Pradesh-
ZEA00S

Mathea ig haraby ghan that, In the absence ol any postponementidiscontineance of he sak, te said
propay aball be sold by E- Auction at 2,00 P.M. on the s 2500 Day of Augusd, 2025 by TCL., having
15 branch office 21 03rd Floos, Rajendra Podnt, 1 Raghunath Nagar, MG, Road, Sgra- 282002

The seafed E- Auction for the purchase of the proparty akang with EME Demand Draft shal be received
by the Aushorizad Officer af the TATA CAPITAL LINITED bl 5.00 P, on thea said 230d Day of August,
2025

oL

TATA

Description of Sacured Assets Type of Reserve Price | Eamest Money
Passession iRs.} EMD [Rs)
Constructivel
Physical
Propedy Number 1: Commercial Property Rs 87.29,0000- | Rs. 8,723,200
Siuated af Shop Number 31, Motigan]. Agrs, [Rupees Eighty | [Rupeées Eight
Lhtar Pradesh, More Particularly Deseribed in Seven Lakhis) Lakhs)
Sale Desd Dated 12102000, Executed In Twenty Ning Sowenly Twa
Favor of Jagdish Prasad Bansal. Bounded As: Thousznd Cnly} | Thousand Ning
East: Shop Mumber 80; West: Shop Number Hundred Only)
82 Narth: Other's Property; South: Rests il
Proparty Mumbgs 3 Commercial Property i Rs, 77,237,000/ | Rs. 7,72 100
Situated at Shop Mumber 53, Matiganj, Agra, (Rupess (Rupees Saven
Litar Pradash, Mare Particubarly Describad in Seventy Seven Lakhis)
Sale Deed Dated 18042001, Executed in Lakhis) Twenty | Sewanty Twa
Favar of Ritesh Bansal, Bounded As: Edst: Saven Thousand
Other's Property; West Dther's Property; Thousand Only) | Seven Hundred
Narth: Rasta; South: Abadi Orilyl

The dascripbion of the praperty that will be pul-up for sale is in the Schadule. Movabla esticles/Haousa
hold inwantary if ary lying inside end within secured asset &5 dascrived above shall nat be available for
sala along with secured e=set unfil ard unkess spacifically described in auction zale nofice. The salewidl
alzo he stopoed & amount due &= aforesaid. irtarest and cosls including tha cost of the sala) ara
fandered o the “Suthorized Cfficer’ or proof s givan ba his salisfaction that the emount of such secured
debd, intarast gnd cosls has been paid. Al the sale, the publc parerslly iz invited to submit thair lander
personally. Mo officar or ather person, having any duty o pariorm in connection with this sale shall
howewar, direciiy orindirectty bid for, acquina or sflerpt ba acguine any inlerestin he property sold. Tha
saka shal ba subpact o the ndesicondbions presenbed under the SARFAES] A, 2002, The E-suction
3,00 PM wsth unlirebad exiemsion of 10 minudes aach: All the Bids submesied for the purchase of the
propery shal be accomparsed by Eamesl Maney a5 mantaned above by way of a Demand Draft
Eavering the "TATA CAPITAL LIMITED" pavable af Agra, Inspection of the property may be dong on
1ith Day of August, 2025 batwesn 11.00 A8 to 5,00 PM.

Encumbrances: The Aucticn Sale of The Property Described Henaln *Annexine [ Schadule’ & Subjecl
by Covil Sull Tied as "Himansghu Gehlot Vs Rilesh Bansal & Ane® Beanng Regesiralion Number
3812024 Currantly Belng Adudicated Upoen in The Cour of Gl Judge Junior Division Agra Ared
Secuilisation Applicaton Tiled As “Jagdish Prazad Barsal Vs TCFSL Bearing Registration Number
S04 2S5 Currenlly Being Adudcaled Upon In DRT Allakabad And Civil Sult Tilled As Fiyush Kanl
Upadnyay Vs, Jagdish Prasad Bansal & Anr” Bearing Registrason Number 3732028 Curranthy Being
ddjudicated Lipon in The Cout of Civil Judgs Jurtor Divsion Agradnd Securlisation Apolication Titled
as Prushkant Upadhvaya Vs Tala Capal Firancal Serdoss Lid Bearing Regislration Mumber
SA I Cusrenlly Baing Adudicatod Lponm DRET Alahabad And Securisabon Applicatan Tilled
as Himanshy Gehlet Upadhyaya Vs. Tala Capital Financial Serdces Lid. Bearing Reqgistralion Mumber
SAME2EE Curmanty Baing Adjudicated Upan in ORT Allahabad, Thi Parlies Acknowledigs that tha
Said Propery = The Subject of ongoing Legal Proceedings Balora The ORTICH Cour, And Aay
Culeoma Oridars or DirecBiors ssuad By the Tribural Shall Be Sirictly &dbared 1oin dccardance wih
Tha Lvw. The Successhul Bedder Hereby Agraes 1o Accepl the Propedy in Il Present Lagad Sialus,
Undestanding Thal Ary Encumbrancas ar Liabililies of Ordars fram Tribunad Alfécting the Proparty
Shal Be Borne by The Successfid Bidder Peel-Buckion Furthermore, The Successid Bidder
Acknoadadges b Maceesty of Conductng Thei Own Due Dilgence Regarding the Legat SHatus and
Encumbrancas of Tha Proparly and Agreas 1o damnily he Seler Against Any Clams Ansing
Tharefam

Miote: The intending bidders may contact to Tata Capital Limited at Mobile No. +31-BE91005238 1
Authorized COfficer Mr, Raj Yadav; Email id: raj.yadaviitatacapital.com and Mobile Mo, +91-
BET2075151.

For detsiled ferms and conditicns of the Sale. please refar o the Ink provided in secured credilor's
website, |e  hitp:/iwww Istacapital comicontent'damitata-capital pafle-ancthon/tefslil at-g.
Auction-Newspaper-Publication-Radha-Traders-TCFLADITO000011058784-
TCFLADIT000001 0863400, pff

Sd/- Place- Agra (Uttar Pradesh) Sdi-Authorized Officar
Date: July 16,2025 Pradeep Chandra Nayak Date- 17-07-2025 Tata Capital Lbd.
Place: Sohna, Haryana Company Secretary
epaper.financ:’:aiexpress-.—cnn" ® © N .
ew Delhi o9 ©
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